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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

OA Mo. 1906/98 wi th

OA No. 2439/98 a

OA Mo 2537/98

New De I h i . t ti i s t he da>- of March. 1999

HON'BLE SHRI T.N, BHAT. MEMBER (J)
HON'BLE SHRI S.P.BISWAS. MEMBER (A)

n  the matter of:

OA- No. 1906/98

1  . V i nay Kumar,
S/o Shr i' Yoginder Narayan Singh.
Sanad No. 2233,
R/o A/13'. Nehru Wa l i ,
MandawaI i ,
Fazalpur, DeIhi-92.

Nand Kishore son of Shri Bhura Ram,
Sanad No.2144, R/o 15,361 ,
Tr i Iokpur i ,
New DeIh i-91 .

3. Ramkri Singh., S/o Shri Ram Math Singh,
Sanad No.9158,
R/o Prem Magar , Plot No.21 ,
Nang I b i . Mudl:a ,
De I h i-41 .

Jamna Dass, S/O Shri Khushi Ram.
Sanad Mo.9130,
R/O R-2 217 B. Raj Magar- I I . Pa I am

(A I

Om Parkasl i S/O Sh . Rariioshwai

Sanad No. 2227,
R/O RZ--217, Ra i Magar, Pa I am Appl icants
the appl icants are work, i ng with the

•  Respondent as a Member of Home Guard).

OA No. 2439/98

1  . Rajaram Yadav S/o Sh. Pyare Lai
R/o - 05-91/807, Near Ski i 'v Temple
Tajput Paliari . Badarpur.
Mew DeIh i .

Prem Narayan S/o Sh. Suraju Prasad
R/o • B-90/A, Mohan Baba Magai- ,
Tajpur Extension. Badarpui'.
Mew DeIh i .

•  3 Sachinder Kumar S/o Sh . Ram S i ngki
R/o D-660. Tajpii i'. Pahari . Badarput
New De I h i -44 .

4 . Satyabir Singh S/o Ski . Purna S i ngli
R/o Kat Bad iya Sara i ( H . Mo . F-.34)
I lauz Klias . Mow De I It i .
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Krishna Chand S/o Sh Tej Singh
R/o 108 Begrimpur . Ma I \ i ya Uagar ,
DeIh i .

Bhu Dev Sharma S/o Sh. Ganga Prasad Sharma
R/o B 27. New Ashol, Nagai" .
New Delhi . AppI icants

OA No. 2537/98

1  . Ka i I asi'i C

2

3

hand S/o Sh. Ram Charan Singh
R/o 44, Mohan Baba Nagar,
TajpLir. Badarpur , New Delhi .

Arjun Das S/o Sh. Polo Ram

Babu Ram S/o Sh. Paras Math Mislira
R/o Okhia Phase I Block A
Khugi No.203, Bri jwasi
KaIyan Render, New DeIhi .

(By

Cm Pal S/o Sh. Sukhan Lai
kKNo. 181 , Vi I I . Burari
New DeIh1-9.

Advocate; Sh. U.Srivastava)

"  Vs.

Govt. bf N.C.T. of Delhi through
The Chief Secretary
5, Sham Math Marg,
New DeIh i .

AppI 1 cants

The Director General
Delhi Home Guards & Civi
CTl Complex, Raja Garden
New DeIh i .

De fence

3. The Commandant

Delhi Home Guards & Civi l Defence
CTl Complex, Raja Garden
New DeIh i .

(By Advocate: Sh. Rajinder Pandi ta) Respondents

ORDER

del ivered by Hon'ble Shri T.N.Bhat, Member (J)

This common order disposes of the above-t i t led

three OAs as the quest ions involved in al l these OAs is

Identical. The common duest ion . invoIved is as to whether

persons appointed as Home Guards have any right of being

regularised in the service or even to cont inue in service
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after the expiry of the; inlMa! period of three years

envisaged in the iDiovisiotis contained i the Bombay Home

Guards Act as appl icable to nat ional Capi tal Terri tory of

Delhi read wi th tlie Delhi Home C^iiaids Rui les.

.2. The above quest ion is no longer res

■ integral as the same has been settled by a series of
\  .
1

irec.en t: .decjj.s i ons of this Tribunal which were based upon

ithe judgment,, of the-.Hon ble Supreme Court in R.D:Sharma's
-  • T,: ■ ■ "h '■■I! ;

-• . f I'" • I

ijcase' (SLPylsio. 12465 of 1990) del ivered on 30.7. 1991 . I t
I'd ■ V ^jhasr.been' he, Id that Home Guards have no right to claim
t . ) ■ ■ ■

. t'l . ' ' ' 'i . r . d • '^jregu I arj satd on or any other sucli re I ief as their sisrvice

j ji s -essent i a It' I y vo I urt tary
I i r T "i"; I .} j .• ■

in nature By

jjudgment, dated 11 . 1 .99 in 0A-2Q06 of 1998.

de ta i led

by

co--brd i ha te) ! Bench discussed the law on the subject and
;  :held, thaty.a ' Home Guard cannot clairii any re I ief from the

t ' -■
(  . - • t G f •

I  iTr i buna I ' a f|t e r the period of his ini t ial engagement is

over. There, are several otliei Judgments del ivered by this
i  'I 'y i i|ft ' . 'i - , -
Psnich a"l 50.5 ho I d i ng a simi I ar view. We iriay in this regard
5 O; ' r'H ■■
refer to our; common judgment dated 18.2.98 in OA-2323 of

r  f • jf • 1-1 •• rt» t

| .1998 apd anpther OA which was later upheld by a Division
1  ■. ■ y.' ' i . ) ;< ;

i Bench of De;l h i High Court .
io . ) ■ .r- ■ ■,.n . ■ ■
i ' ■' ■ ■

-3 Viewed as such we f ind no meri t in these

jOA s wh i ctt have_ been f i led b>' the respect ive appl icants
jchal lenging the tet rninat ion not ices issued to them by the
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.respondents. We accordingly dismiss these OAs at

admission stage i tself. The last ment ioned OA

d i sm i ssed in I i m i ne.

the

I s

of the

• ;|'

■'Xr''

'  4, A copy of this judgment be placed oh each
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